IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.80,513/90 Date of QOrder: 28.1,94
BETWEEN 3
Smt. P .Rajyam . . Applicanto

A ND

1, Director of Postal Services,
Andhra Pradesh (N) Kegion,
Hyﬁerabdd

2. The Superintendent of Post
Offices, Karimnagar Division,
Karimnagar,

3, K.Chakrapani,

Incharge EDBPM, Mallapur

Gangadhara Mandal,
Karimnagar District. ‘ .. Respondents,

Counsel for the Applicant .. Mr,P.,R.Ramana Rao
Counsel\for the Respondents ee Mr N.R.Devraj
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HON'BLE SHRI A.,B.GORTHI : MEMBER (ADMN.)

HON'BLE SHRI T,CHANDRASEKHAKA REDDY ; MEMBER (JUDL,)
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Order of the Division Berh delivered by

Hon'ble Shri A.B.Gorthi, Member (Admn,).

The applicant was provisionally appointed on
9,11.81 as Branch Post Master, Mallapur. Thereafter she
was duly selected and rééularly éppointed to that post
w.e £, 13.1.86, TheA‘c:harge mendffgsuerzé to her on 21,8.87
ﬁﬁleging that she fajiled to produce the Origin&l School
leaving certificate andrthat_on verification it was found_
that she did not haverthe required‘educﬁtional qualification
for appointment as E.D;B;P:M;{ Maliapur. Deparﬁmental
d1sciplinary €fGuiry was instituted at the end of whicht )
the competent authority, by means of the impugned order
imposed the penalty of removalﬂgkom service, Heg.appeal
to the Director, Postal Services was duly considered and
was rejected by means of a detziled speaking order, In
this appliéation her prayer is fbr setting aside the order
of removal and'for a.direction to the respondents to reinstate
hertgervicei*with all consequential benefits,

Eves %
2 ﬁ;\though the case was listed@ for dismissal

today)none appeared to represent the applicapt. We have

heard Mr . N,R.DPevraj, Standing Counsel for the respondent ..

and pérusey%he materjial bef@re_PsZ/ The contention of the
applicant is that she studiedisth standard and that should

‘be treated as sufficient qualificaiion for her employment as
BDBPM. This cannot be so because for appointment as EDBPM

a candidate should have passed 8th standard, Admittedly the
applicant discontinued her studies while studying gth standard,
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3. . The applicant further contended that she
submitted the original certificate wégi the authorities
concerned ané if there was any ﬁfétake itiﬁéﬁjcommitted
by the School authorities and that she was innocent, Xerox
copy of the Transfer Certificate was enclosed to show that
she passed 9th stan&tn%;"The inguiry proceedings however
reveal that é@sp iit;veral reminders to her she did not
botnerqgﬁjsuﬁmig or take ény fusther aq;ion to submit the
original school %eaving certificate or any other document
in support of her claim that she gave the Correct school
ieaving certificate, Finally the applicant contended that
a. Aok e
the respondents should have taken the lienent view of the

L T -
matter as she is 4§}years old has served the department

k -
/LGW" e .
sepexaziiy eversince she was appointed tc the post of EDBPM,
4, The respondents have stated in their reply

affidavit that the services of the applicent were rightly

terminated because she did not possess the minimum educational
qualifiéation of 8th standard, Moreover it 1#appérent that
the applicant got éppointment by unfair means, When she

was called upon to produce the original school leéving certi-
fiacte on a number of occasions she @&id not respondg¢,., The
departmental disciplinary enquiry was held in accordance with
law and the order of penalty was imposed by the competent

authority,

5 | . In view of the afore-stated we are of the
considered view that the impugnéd order of removal from
service uffers from nc illegality as would warrent our
interference therewith, The application is thus without

merit aml the same is hereby dismissed, No order as to costs,

Member (Judl, ) . : Membe r (Ad

Dated: 28th January, 1994
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